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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 04-01-2008

No. F-10/ 1 /2008/CT/V ( 01 ) - In exercise of the powers conferred by section
10 of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam,
1976 (No. 52 of 1976), the State Government hereby makes the following amendment

with effect from the date of publication in official gazette in notification No. F-10-
33/2007/CT/V (24) dated 02-04-2007 -

AMENDMENT

In Schedule to the said notification in-
(i)  The restrictions and conditions in column (4) against S.No. 14 shall be omitted.

(i1))  S.No. 21 and entry relating there to shall be omitted.

By order and in the name of the Governor of Chhattisgarh,

(K.R. Mishra)
Joint Secretary
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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 28/03/2008

No. F-10-30/2008/CT/V ( 23 ) - In exercise of the powers conferred by section 20 of
the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976 (No.
52 of 1976) the State Government hereby makes the following amendment in the
Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Niyam, 1976 with effect
from 1% April, 2008, namely,-

AMENDMENT

In the said rules,

(1)  For the existing form-VII prescribed under sub-rule (1) of rule 8, the following form-VII
shall be substituted-

FORM-VII
[See Rule 8(1)]
TIN Return for the Period
DD MM YY DD MM YY
212 From To

(For official use only)

Date of receipt

Signature

Name

DesiZnation ........cccuveeicueinicieerece e

INAME OF ThE AEALET .ottt ettt et et e e sttt etes e s et et eeee e et et eseue e et eneseseeeseeneaeeeeas
A QLSS ettt ettt a ettt e et et et et et et et et et et ea et eae et en et e et et et eaeeaene
PRONE FAX NO. oottt ettt ettt e et et e et e et e et e e e eee e

Name and Address of Branch offices
within Chhattisgarh State, if any -

1. 1) Value of goods purchased during the period

(i1) Market Value of goods acquired or obtained
otherwise than by way of purchase during the period




3.

Total (i + ii)

Deductions:-

(i)

(ii)
(iii)
(iv)

W)

(vi)

(vii)

Tax free goods specified in Schedule-I
Local goods

Goods specified in Schedule-III enter into a local area
for sale but not for consumption or use

Goods specified in Schedule-II other than the local goods,
purchased from a registered dealer on which entry tax is
payable or paid by the selling registered dealer

Goods specified in Schedule-II which after entry into a
local area are sold outside the State or in the course of
inter-state trade or commerce or in the course of export
out of the territory of India.

Goods specified in Schedule-III imported from outside
the State for consumption or use but which have been

disposed of in any other manner

Goods exempted from entry tax under Section 10

(viii) Other deduction (give details)

(a)
(b)

Total Deductions :

Taxable Quantum -

S.No. Taxable Turnover Rate of Tax Tax Amount
1
2
3
4
5
Total

Amount of setoff under sub-section (1) of Section 4

Net entry tax payable (3-4)

Amount of interest, if any

Total (5+6)

Amount of exemption from payment of tax




as New Industries

9. Balance payable amount (7-8)

10. Payment details:-

S.No. | Challan No. Date Amount Name of Bank Branch

Total :

11. Balance payable amount (if any)

12. Refund amount (if any)

13. Amount adjusted in next quarter from the amount of refund

The particulars given above are true to the best of my knowledge & belief.

Place........ccoeevvueereenecnee Signature
Date ......cccceevvevvevvennnnee Designation
Seal of dealer, if any..............uuu....
Acknowledgment
Received quarterly return for the period ..........cccoceevviieiiiiiniiieniien. O ettt
1N FOrmM-VIL fTOM IM/S 1ottt sttt st e b e
TIN 2|2 along with challans detailed below:-
S.No. Chalan No. Date Amount Name of Bank Branch

Total :




Return receipt number ......................
Date .....coovvviviiiiiiiee.
Office Seal Signature, Name and
designation of employee
receiving return

(2)  For the existing sub-rule (2) of Rule 8 and the Form-VIII prescribed thereunder the
following sub-rule and Form-VIII shall be substituted:-

(2)  Every dealer liable to pay tax under the Act shall furnish an annual statement in
Form-VIII in the manner and by the date prescribed in respect of annual statement
under the Chhattisgarh Value Added Tax Act, 2005 and Rules made thereunder:-

FORM-VIII
[See Rule 8(2)]
TIN Period of annual statement
DD MM YY DD MM YY
2|2 From To

(For official use only)

Date of receipt

Signature
Name
DeSiZNAtiON ....coeuieiiicieirecie e
Name Of the dEAlET ...
AAIESS ARttt
PhONE/Fax INO. ettt
Name and Address of Branch offices
within Chhattisgarh State, if any -
L ettt a bbb h et Rt R Rt R bR b e R b At h et h bbb eh e b e Rt b et b en e bt bt bt be e neeee
2 ettt h ettt h bt a et a bbbt b bbb st h et b et b et e b Ao b bbbt h et bbbt b et b et b et ee
PART-A
1. @) Value of goods purchased during the period
(i1) Market Value of goods acquired or obtained otherwise
than by way of purchase during the period
Total (i + ii)
2. Deductions:-
(i) Tax free goods specified in Schedule-1




(i)
(iii)

(vi)

(vii)

Local goods

Goods specified in Schedule-III enter into a local area
for sale but not for consumption or use

Goods specified in Schedule-II other than the local goods,
purchased from a registered dealer on which entry tax is
payable or paid by the selling registered dealer

Goods specified in Schedule-IT which after entry into a
local area are sold outside the State or in the course of
inter-state trade or commerce or in the course of export
out of the territory of India.

Goods specified in Schedule-III imported from outside
the State for consumption or use but which have been

disposed of in any other manner

Goods exempted from entry tax under Section 10

(viii) Other deduction (give details)
(a)

(b)

Total Deductions :

3. Taxable Quantum -
S.No. Taxable Turnover Rate of Tax Tax Amount
1
2
3
4
5
Total
4, Amount of setoff under sub-section (1) of Section 4
5. Net entry tax payable (3-4)
6. Amount of interest, if any
7. Total (5+6)
8. Amount of exemption from payment of tax
as New Industries
9. Balance payable amount (7-8)
10. Payment details:-

S.No.

Challan No. Date Amount

Name of Bank Branch




Total :

11. Balance payable amount (if any)
12. Refund amount (if any)
13. Amount adjusted in next year from the amount of refund
PART- B
List of tax exempted sales against declaration
S. Name of dealer with Address R.C. No./ Description of Amount of sale Remarks
No. | to whom goods have been sold | TIN No. goods sold
(1) 2) 3) 4) 5) (6)
Total
Note:- Enclose declaration forms.
List of sales against declaration at concessional rate of tax
S. Name of dealer with Address | R.C. No./ | Description of | Rate of Amount | Remarks
No. | to whom goods have been sold | TIN No. goods sold tax of sale
(1) 2) (3) “4) 5) (6) (7)
Total

Note:- Enclose declaration forms.

The particulars given above are true to the best of my knowledge & belief.

Signature

Designation




Seal of dealer, if any..........cccocvereeenee

Acknowledgment
Received annual statement for the period ..........cccceeevevveeriieenieennnnn. 170 J USSR
10 FOIMVIIT FTOIMN IVITS . e e e e e e e e e e e et e e e e e eee e e e eaeeeeeeaeeeeeeaaeeeeaaaaees
TIN 2|2 along with the following challans/documents:-
S.No. Particular of Total No. of Total Amount of
Challans/documents Challans/documents Challans/documents
(D) Challan
(2)
(3)
4)
Receipt number ...........c..........
DaAte oo e
Office Seal Signature, Name and
designation of employee
recelving return

By order and in the name of the Governor of Chhattisgarh,

(K.R. Misra)
Joint Secretary
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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 28/03/2008

No. F-10-30/2008/CT/V ( 23 ) - In exercise of the powers conferred by section 20 of
the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976 (No.
52 of 1976) the State Government hereby makes the following amendment in the
Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Niyam, 1976 with effect
from 1% April, 2008, namely,-

AMENDMENT

In the said rules,

(1)  For the existing form-VII prescribed under sub-rule (1) of rule 8, the following form-VII
shall be substituted-

FORM-VII
[See Rule 8(1)]
TIN Return for the Period
DD MM YY DD MM YY
212 From To

(For official use only)

Date of receipt

Signature

Name

DesiZnation ........cccuveeicueinicieerece e

INAME OF ThE AEALET .ottt ettt et et e e sttt etes e s et et eeee e et et eseue e et eneseseeeseeneaeeeeas
A QLSS ettt ettt a ettt e et et et et et et et et et et ea et eae et en et e et et et eaeeaene
PRONE FAX NO. oottt ettt ettt e et et e et e et e et e e e eee e

Name and Address of Branch offices
within Chhattisgarh State, if any -

1. 1) Value of goods purchased during the period

(i1) Market Value of goods acquired or obtained
otherwise than by way of purchase during the period




3.

Total (i + ii)

Deductions:-

(i)

(ii)
(iii)
(iv)

W)

(vi)

(vii)

Tax free goods specified in Schedule-I
Local goods

Goods specified in Schedule-III enter into a local area
for sale but not for consumption or use

Goods specified in Schedule-II other than the local goods,
purchased from a registered dealer on which entry tax is
payable or paid by the selling registered dealer

Goods specified in Schedule-II which after entry into a
local area are sold outside the State or in the course of
inter-state trade or commerce or in the course of export
out of the territory of India.

Goods specified in Schedule-III imported from outside
the State for consumption or use but which have been

disposed of in any other manner

Goods exempted from entry tax under Section 10

(viii) Other deduction (give details)

(a)
(b)

Total Deductions :

Taxable Quantum -

S.No. Taxable Turnover Rate of Tax Tax Amount
1
2
3
4
5
Total

Amount of setoff under sub-section (1) of Section 4

Net entry tax payable (3-4)

Amount of interest, if any

Total (5+6)

Amount of exemption from payment of tax




as New Industries

9. Balance payable amount (7-8)

10. Payment details:-

S.No. | Challan No. Date Amount Name of Bank Branch

Total :

11. Balance payable amount (if any)

12. Refund amount (if any)

13. Amount adjusted in next quarter from the amount of refund

The particulars given above are true to the best of my knowledge & belief.

Place........ccoeevvueereenecnee Signature
Date ......cccceevvevvevvennnnee Designation
Seal of dealer, if any..............uuu....
Acknowledgment
Received quarterly return for the period ..........cccoceevviieiiiiiniiieniien. O ettt
1N FOrmM-VIL fTOM IM/S 1ottt sttt st e b e
TIN 2|2 along with challans detailed below:-
S.No. Chalan No. Date Amount Name of Bank Branch

Total :




Return receipt number ......................
Date .....coovvviviiiiiiiee.
Office Seal Signature, Name and
designation of employee
receiving return

(2)  For the existing sub-rule (2) of Rule 8 and the Form-VIII prescribed thereunder the
following sub-rule and Form-VIII shall be substituted:-

(2)  Every dealer liable to pay tax under the Act shall furnish an annual statement in
Form-VIII in the manner and by the date prescribed in respect of annual statement
under the Chhattisgarh Value Added Tax Act, 2005 and Rules made thereunder:-

FORM-VIII
[See Rule 8(2)]
TIN Period of annual statement
DD MM YY DD MM YY
2|2 From To

(For official use only)

Date of receipt

Signature
Name
DeSiZNAtiON ....coeuieiiicieirecie e
Name Of the dEAlET ...
AAIESS ARttt
PhONE/Fax INO. ettt
Name and Address of Branch offices
within Chhattisgarh State, if any -
L ettt a bbb h et Rt R Rt R bR b e R b At h et h bbb eh e b e Rt b et b en e bt bt bt be e neeee
2 ettt h ettt h bt a et a bbbt b bbb st h et b et b et e b Ao b bbbt h et bbbt b et b et b et ee
PART-A
1. @) Value of goods purchased during the period
(i1) Market Value of goods acquired or obtained otherwise
than by way of purchase during the period
Total (i + ii)
2. Deductions:-
(i) Tax free goods specified in Schedule-1




(i)
(iii)

(vi)

(vii)

Local goods

Goods specified in Schedule-III enter into a local area
for sale but not for consumption or use

Goods specified in Schedule-II other than the local goods,
purchased from a registered dealer on which entry tax is
payable or paid by the selling registered dealer

Goods specified in Schedule-IT which after entry into a
local area are sold outside the State or in the course of
inter-state trade or commerce or in the course of export
out of the territory of India.

Goods specified in Schedule-III imported from outside
the State for consumption or use but which have been

disposed of in any other manner

Goods exempted from entry tax under Section 10

(viii) Other deduction (give details)
(a)

(b)

Total Deductions :

3. Taxable Quantum -
S.No. Taxable Turnover Rate of Tax Tax Amount
1
2
3
4
5
Total
4, Amount of setoff under sub-section (1) of Section 4
5. Net entry tax payable (3-4)
6. Amount of interest, if any
7. Total (5+6)
8. Amount of exemption from payment of tax
as New Industries
9. Balance payable amount (7-8)
10. Payment details:-

S.No.

Challan No. Date Amount

Name of Bank Branch




Total :

11. Balance payable amount (if any)
12. Refund amount (if any)
13. Amount adjusted in next year from the amount of refund
PART- B
List of tax exempted sales against declaration
S. Name of dealer with Address R.C. No./ Description of Amount of sale Remarks
No. | to whom goods have been sold | TIN No. goods sold
(1) 2) 3) 4) 5) (6)
Total
Note:- Enclose declaration forms.
List of sales against declaration at concessional rate of tax
S. Name of dealer with Address | R.C. No./ | Description of | Rate of Amount | Remarks
No. | to whom goods have been sold | TIN No. goods sold tax of sale
(1) 2) (3) “4) 5) (6) (7)
Total

Note:- Enclose declaration forms.

The particulars given above are true to the best of my knowledge & belief.

Signature

Designation




Seal of dealer, if any..........cccocvereeenee

Acknowledgment
Received annual statement for the period ..........cccceeevevveeriieenieennnnn. 170 J USSR
10 FOIMVIIT FTOIMN IVITS . e e e e e e e e e e e et e e e e e eee e e e eaeeeeeeaeeeeeeaaeeeeaaaaees
TIN 2|2 along with the following challans/documents:-
S.No. Particular of Total No. of Total Amount of
Challans/documents Challans/documents Challans/documents
(D) Challan
(2)
(3)
4)
Receipt number ...........c..........
DaAte oo e
Office Seal Signature, Name and
designation of employee
recelving return

By order and in the name of the Governor of Chhattisgarh,

(K.R. Misra)
Joint Secretary



R, {36 1 31, 2008
$HHIDB TH—10 /35,2008 /TTdH /Uid ( 30 ) — BTG R &3 H A & I W
PR I, 1976 (Wszwm?a)aﬁwmmmc—dmﬁﬂﬁﬁmﬁaﬁ
BU U WRHR Udg gRT 1 3, 2008 &I yHraeieral A frefalRad G ol
T

RIEE]

1. JNERGEAT BHIB -3 /28 /2000 / fa&H 1 (33) faT1h 13.04.2000 &1 I H
IIFAIG 3 b AHA Dl (4) H IIAM FE=E qm wd & SffaRead freforRead
IBECEA IR SIS RSN
2. fffd ara &1 faey BaivTe WU H A7 SfaRTIY AR 3R a1ty &
3P H AT YRA P IS &F D qrex Faid & aged H fhar sy

LT BHIDh Th—10—33 /2007 /aTh /U (24) f&=Tieh 02.04.2007 T TN
ﬁmnﬁﬂmﬁw()ﬁw BN IS &1 AU fhar o |

3. JAfSRIEAAT PHID Th—10—33 /2007 /AT /U (24) TaTTeh 02.04.2007 1 ST
H 3HHID 20, 39 UG SHA Haled ufaftedl &1 | fhar S |

4. AR QA TS ARGAARN H SMELET BT D@D § HaOT (b 2008 b WM
UR 3 2009 TfreqIiud fhar Sirr—

<G JNEGT BHID IESIED

(1) @) (3)

1, U—3,/28,/2000/ 4. /4= ( 33 ) 13.04.2000
2. U%Hh—10 /41 /2002 /dTh /Ura ( 36 ) 25.04.2003
3. U%Hh—10 /20 /2003 /dTh /4= ( 39 ) 01.05.2003
4. U%h—10 /47 /2003 /dTh /Ura ( 58 ) 17.06.2003
5. U%h—10 /70 /2003 /dTh /4= ( 93 ) 06.10.2003
6. U%Hh—10 /29 /2006 /dTh /Ura ( 17 ) 30.03.2006
7. U%h—10 /58 /2006 /dTdh /Ura ( 50 ) 28.04.2006
8. U%h—10—33 /2007 /dTh /U1 ( 24 ) 02.04.2007

BTG B Ul & AF A
qAT SR,
‘=
(@ fiem)
qgad gfud



YR, faATew 1 31, 2008

% TH—10 /35 /2008 /AT / UA—ARd & WAL & JIWE 348 & @IS (3) &
AT H, 9 fIMRT @1 SIfeRIET HHlB YH—10/35,/2008 /aTdh /Uid( 30 ),
fQTieh 1 U, 2008 BT AUSH 3fdTa ASIUTA b UMSBR W, TIg gRT FbIRrd fbar
ST 2 |




Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 1% April, 2008
No. F-10/35/2008/CT/V ( 30 ) - In exercise of the powers conferred by section 10 of
the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976 (No.
52 of 1976), the State Government hereby makes the following amendment with
effect from 1% April, 2008,-
AMENDMENT

1. In Schedule to the notification No. A-3/28/2000/ST-V (33) dated 13-04-2000 in
column (4) against S.No. 3 in addition to existing restrictions and conditions the
following restrictions and conditions shall be added:-

“2. When finished goods are sold in the State of Chhattisgarh or in the course
of inter-state trade or commerce or in the course of export out of the territory of
India.”

2. In Schedule to the notification No. F-10-33/2007/CT/V (24) dated 02-04-2007
in column (2) against S.No. 7 the words “furnace oil” shall be omitted.

3. In Schedule to the notification No. F-10-33/2007/CT/V (24) dated 02-04-2007
S.No. 20, 39 and entries relating thereto shall be omitted.

4. In the following notifications for the figure related to period of the notification
“2008” the figure “2009” shall be substituted:-
S.No. Notification No. Date
(1) (2) (3)
1. A-3-28/2000/S.T./V (33) 13-04-2000
2. F-10/41/2002/CT/V (36 ) 25-04-2003
3. F-10/20/2003/CT/V (39) 01-05-2003
4. F-10/47/2003/CT/V (58) 17-06-2003
3. F-10/70/2003/CT/V (93) 06-10-2003
6. F-10/29/2006/CT/V (17) 30-03-2006
7. F-10/58/2006/CT/V (50) 28-04-2006
8. F-10-33/2007/CT/V (24) 02-04-2007

By order and in the name of the
Governor of Chhattisgarh,

(K.R. Misra)
Joint Secretary
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